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Foot-wear tor Coai-minera
1474. Shrimati Ila Palchoudhuri:

Will the Minister of Labour and Em
ployment be pleased to state:

(a) whether the Committee set up 
by the Ministry of Labour and Em
ployment to investigate the possibi
lity of evolving a suitable and stand
ard pattern of foot-wear for coal
miners has submitted its report;

(b) if so, the details of its recom
mendations;

Cc) whether they have been accept
ed; and

(d) if so, the nature of steps taken 
to implement them?

The Deputy Minister of Labour 
(Shri Abid Ali): (a). No.

(b) to (d). Do not arise.

Export of Chilly and Tamarind
1475. Shri Subblah Ambaiam: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether any representations 
from Madras Government have been 
received to ban further export of 
chilly and tamarind;

(b) if so, what steps have been 
taken by the Government in this re
gard; and

(c) the quantity of each of these 
commodities exported during 1957,
1958 and the current year so far?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.
(c)

Qty. in Cwts.

*957 1958 1959(Jan.-Sept.)*
Chillies . 56,023 1 ,0 2 ,8 7 1 17 ,29 0

Tamarind 14 9 ,6 15  1,4 3 ,2 0 3  1 .0 6 ,0 15

•Information regarding exports later than 
September 1959 is not available.
Certificate of Eligibility for Allotment 

of Accommodation
. . . .  /  Shri Nath Pai:

• \  Shri S. M. Banerjee:
Will the Minister of Works, Hous

ing and Supply be pleased to state:
(a) the composition of the Com

mittee appointed by Government to 
consider applications for the grant of 
certificate of eligibility of residential 
accommodation by the Directorate of 
Estates to those Central Government 
officers whose fathers own house(s) in 
New Delhi/Delhi;

(b) the periodicity of the meetings 
of the Committee;

(ci the number of applications re
ceived so far during the current year, 
and the number of cases in which 
certificates of eligibility have been 
issued; and

(d) the normal time lag between the 
receipt of application for a certificate 
of eligibility and the disposal of the 
application?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K- 
Chaada): (a) The Committee consists 
of:

Joint Secretary and Deputy 
Secretary, Ministry of Works,
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Housing and Supply, Director 
of Estates and the Assistant 
Financial Adviser.

(b) The Committee meets are often 
as necessary; in fact, recently it has 
been meeting once a fortnight or even 
oftener.

(c) 42 applications were received 
during the current year. Out of 
these, 13 officers have been declared 
as eligible for Government accom
modation.

(d) A case normally takes three to 
four weeks for disposal but at times 
longer periods are involved if the in
formation furnished by the officer is 
not complete or if the Committee de
sires to have certain particulars not 
previously furnished by the officers.

Accommodation for Government Em
ployees

1477 S Shri Nath Pai:
\Shri S. M. Banerjee:

Will the Minister of Works, Housing
and Supply be pleased to state the 
number of Central Government 
Officers in Class I, Class II and Class 
III posts who either themselves or 
whose parents or any dependent re
lations own houses in New Delhi/ 
Delhi, but who are occupying accom
modation allotted by the Directorate 
of Estates, Government of India in 
New Delhi/Delhi, Class-wise and 
Ministry-wise?

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): A
statement showing the required in
formation (Ministry-wise and Class- 
wise) is laid on the Table of the 
House. [See Appendix III, annexure 
No. 36],

Unauthorised Constructions in Re
fugee Markets in Delhi

Shri Ram Krishan Gupta: 
Shri N. M. Dieb:

Will the Minister of Rehabilitation
fmii Minority Affairs be pleased to
gt&te the nature of steps taken or

proposed to be taken against the 
shop-keepers who have made un
authorised constructions in Khanna 
Market, Shankar Market and other 
refugee markets of Delhi?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): This is a matter which con
cerns the Local Administration or the 
local body concerned. The position 
in Delhi is no different than in any 
other State.

Strike at Bombay Port

1479. Shri P. G. Deb: Will the Minis
ter of Labour and Employment be
pleased to state:

(a) whether any strike took place 
at Bombay Port on the 27th October, 
1959; and

(b) if so, the reasons therefor?

The Deputy Minister of Labour 
(Shri Abid All): (a) Yes.

(b). The strike was reported to be 
a protest against the alleged delay in 
the settlement of certain demands 
made on behalf of the workmen of 
the Bombay Port Trust.

Handicrafts Museum in New Delhi
1480. Shri P. G. Deb: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether a Handicrafts Museum 
is to be established in New Delhi; and

(b) if so, what is the total amount 
to be spent?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
All India Handicrafts Board is already 
running a Handicrafts Museum in 
New Delhi since the year 1954. The 
Museum is, at present, housed ih a 
private rented building at Janpath. 
An expenditure of about Rs. 3,05,000 
has been incurred so far on the 
purchase of exhibits and equipment* 
etc. for the Museum.




